4TH FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET
NEW DELHI-110001

0A No. 36/2020 Date: 06.10.2021
Corporation Bank APPLICANT
VERSUS
Rajesh Kumar & Ors. RESPONDENTS
Ta,

DEFEMDANT

4, The Managing Director, M/s Future World Green Homes Pvt. Lid., Regd.
Offica 5-222, School Block, Shakarpur, New Delhi- 110082,
Also At: Corporate Office: D-247/1, Sector- 63, Noida
Wheraas the above named applicant has instiluted a case for recovery of Rs,
24,12.984- (Rupees Twenty Four Lakh Twelve Thousand Nine hundred Eighty
Two Only) against you and whera as it has been shown to the satisfaction of the
Tribunal that it is nod possible 1o serva you inordinary way. Therefors, this notica
is given by advertisement diracting you to make appearance in the Tribunal on
28.12.2021 at 10.30 A M.
Take nolice that in defaull of your appearance on the day balore the
menfioned, the case will be heard and detarminad in yvour absence,
Due to ongoing Pandemic Situation, all the matters will be taken up through
video Conferencing and for that purposes:-
(i) All the Advocates/Litigants shall
application'Sofiware;
(i) “Meeting ID" and "Password™ for the date of hearing qua cases to be taken
by ‘Registrar/Recovery Officer-land Recovery Officer-1l shall ba displayad in
the daily cause list itself at DRT Official Portali.e, 'drt.govin
(i} In any exigency gua that, the AdvocatesiLitigants can contact the
concemed official at Ph. Mo, 011-23748473.
Given under my hand and seal of the Tribunal son this 06st day of Oct., 2021.
By order of this Tribunal
Assistant Registrar DRT-I, Delhi

download the “Cisco Webex"™

THURSDAY, DECEMBER 23, 2021

12 MARKETS

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DHARMRAJ LOGISTICS INDIA PRIVATE LIMITED

DHARMRAJ LOGISTICS INDIA PRIVATE LIMITED|

1.1 Name of Corporate Debtor

2.| Date of Incorporation Of Corporate Debtor| 15" September, 2017

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PREMIER LOGIC INDIA PRIVATE LIMITED

.| Name of the Corporate Person

3.| Authority Under Which Corporate Debtor
Is Incorporated / Registered

Registrar Of Companies, Delhi

4.] Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U63030DL2017PTC323778

5.| Address of the Registered Office and NO 16A KH NO 17/12 BLOCK-B, ARJUN PARK
Principal Office (if any) of Corporate Debtorf NANGLI DAIRY, NAJAFGARH, SOUTH WEST]
DELHIDL-110043INDIA

6.| Insolvency commencement date in | 21% December, 2021

respect of Corporate Debtor

7.| Estimated date of closure of insolvency

180 Days from the Insolvency Commencement
resolution process Date i.e., 18" June, 2022

FE BUREAU
Mumbai, December 22

payments and  counts
Microsoft, Netflix, Spotify,
Zoom, BookMyShow, Dis-
ney+Hotstar, Future Generali,
Policybazaar and Times Inter-
netamongits members.ADIF is
a think-tank for digital start-
ups, whose members include
Paytm, Matrimony.com, GOQii
and MapmyIndia.

The associations have writ-
ten to the RBI requesting an
extension of the December 31
deadlinewhile highlighting the
operational challenges associ-

TWO INDUSTRY ASSOCIA-
TIONS — Merchant Payments
Alliance of India (MPAI) and
Alliance of Digital India Foun-
dation (ADIF) — on Wednesday
said they have requested the
RBI to extend the December 31
deadline forimplementation of
norms related to tokenisation
of card transactions.

MPAI is a consortium of
merchants who accept digital

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

ated with the transition. “Mer-
chants cannot start the testing
and certification of their pay-
ment processing systems until
banks, card networks, and
PA/PGs (payment aggregators/
payment gateways)are certified
and live with stable APIs (appli-
cation programming inter-
faces) for consumer-ready solu-
tions,’ the letter said.

The letter has sought a
phased implementation of the
newmandate,aminimum time
frame of six months for mer-
. chantsto com-

g.|Name and registration number of the] NAME: Nisha Malpani
insolvency professional acting as interim| REG. NO..:
resolution professional IBBI/IPA-001/IP-P00058/2017-2018/10136

9./Address and e-mail of the interim ADDRESS: D-190, Rosewood City, Rosewood
resolution professional, as registered with| Villa, Sector-50, Gurgaon, Haryana- 122018, INDIA
the Board E MAIL: ip.nmalpani@gmail.com

10/ Address and e-mail to be used for
correspondence with the interim
resolution Professional

Regus, Level 9, Spaze i-Tech Park, A1 Tower, Sector
-49, Sohna Road, Gurgaon-122018, Haryana, INDIA
cirp.dharmrajlogistics@gmail.com

11| Last date for submission of claims 3° January, 2022

12| Classes of creditors, if any, under clause(b) N.A.
of sub-section (6A) of section 21, ascertaineg

by the interim resolution professional

2.| Date of Incorporation of the Corporate
Person

20 January 2017

13{ Names of Insolvency Professionals identified ta N.A.

act as Authorised Representative of creditors in
aclass (Three names for each class)

.‘.)

Whereas, the undersigned being the Authorized Officer of lIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.)
(IFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice was issued
by the Authorised Officer of the company to the borrower / co-borrewers mentioned herein below to repay the amount mentioned
in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is
hereby given to the borrower and the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said rules. The
borrower in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of IIFL HFL for an amount mentioned herein under with interest thereon. The borrower’s |
attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the “IIFL-HFL" together with all costs,
charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or transferred by “IIFL-

HFL"andnofurtherstep shall betaken by IIFL HFL"fortransferorsale of the secured assets.

plyoncebanks,

Industry bodies seek more time to implement card data storage norms

card networks, and PA/PGs are
ready,as also the spread of con-
sumer awareness about the
impact of the policy change.
The RBI’s September7,2021
circular mandated that with
effect from January 1,2022,n0
entityin the card transaction or
payment chain,other than card
issuers and card networks, shall
store any actual card data.
Instead,such datawillhavetobe
converted into unique alterna-
tive codes, called tokens. The
guidelines also require any card
data stored previously to be
purged, effective January 1.

INTEC CAPITALLTD
Regd, Office: 708, Marwisna Buldding, 57, Mehni Place, New Delhi-11001%

APPENDIX IV [See rule 8(2)] POSSESION NOTICE |

3. Authority under which Corporate Person
is incorporated/ registered

Registrar of Companies, Kanpur

(a) Relevant Forms and
(b)Details of authorized representatives
are available:

(a) Web link: https://ibbi.gov.in/fhome/downloads

1 b) N.A.

E=N

4 Corporate Identity Number Of Corporate
Person

U74999UP2017FTC089347

5./ Address of the Registered Office and
PrincipalOffice (if any) of the
Corporate Person

Registered office: C-287, First Floor,
Govindpuram, Ghaziabad UP —
201014, India

Corporate office: Plot No, Espee IT
Park, 1st & 2nd Floor, 5, Jawaharlal
Nehru Rd,Ekkatuthangal, Chennai,
Tamil Nadu 600032

Notice is hereby given that the National Company Law Tribunal, New Delhi bench has ordered the
commencement of a corporate insolvency resolution process of the DHARAMRAJ LOGISTICS
INDIA PRIVATE LIMITED on 21* December 2021.

The creditors of DHARAMRAJ LOGISTICS INDIA PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 3" January, 2022 to the interim resolution professional a

the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other:
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

6.| Liquidation Commencement Date Of 21 December 2021

Corporate Person

7.l Name, Address, Email Address,
Telephone Number And The
Registration Number Of The Liquidator

NAME: TARUN JAGGI

ADDRESS: A-1/292, JANAK PURI,
NEW DELHI-110058, INDIA

EMAIL ID: TARUNJAGGI@GMAIL.COM
TELEPHONE NO.: 011-4163-4951
REGISTRATIONNO.:
IBBI/IPA-001/IP-P00113/2017-18/10220

S/D.

Nisha Malpani

Interim Resolution Professional
IBBI/IPA-001/IP-P00058/2017-2018/10136

Date: December, 23“, 2021
Place: New Delhi

8.| Last date of Submission of Claims 19 January 2022

Notice is hereby given that the Premier Logic India Private Limited has
commenced voluntary liquidation on 21 December 2021.

The stakeholders of Premier Logic India Private Limited are hereby called upon
to submit a proof of their claims, on or before 19 January 2022, to the liquidator
atthe address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person, by post or
by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: December 21, 2021
Place: New Delhi

Tarun Jaggi
Liquidator

INVENT ASSETS SECURITISATION &
RECONSTRUCTION PRIVATE LIMITED

{CIN: U74999MH2003PTC139774) I n V e n t

107, 10th Floor, Jolly Makar Chambers - I, 225, Nanman Point, Mumbai - 400021
Ph: 022 - 22801516/ 517

BY R.PA.D.
NOTICE UNDER SECTION 13{2) READ WITH SECTION 13(13)
OF SARFAESI ACT, 2002

To, Date: 16th December 2021
1. M.B.Traders 2. Mr. Syed Mohd Intizar Abidi,

178143, Magbara Alia, Golagan, Proprietor of Mis M B Trader

Luckmow Pin Code: 226013 1768/43, Magbara Alia, Golagan;,
Lucknow, Pin Code: 226018
Mr. 5. Mehdi Abbas Kazmi
178114, Haider Mirza Road,
Golagan), Lucknow. Pin Code: 226018

Mr. Heera Lal
15, Sactor-11, Ghosi Purva,

3. Mr. 5.M. Ishtiyaq Abidi 4
Guarantor 43, Golagan], Lucknow.
Fin Code: 226018

5. Mr. 5 Mukhtar Abidi, B.
GuarantoriMortgagor
Magbara Alia, Golagan], Lucknow. Indira Nagar, Lucknow
Pin Code: 226018 Pin Code: 226016

Reg: Notice under section 13(2) read with section 13{13) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interast
(SARFAESI) Act, 2002

Dear SirMadam,

1. &l your request, M. B. Traders, represented by its proprietor Mr. Sayed Mohd Intizar

Abidi, thereinafter refarrad 1o as “the Borrower”) have been granted various financialf
cradit assistanca (herainafter refermed to as the "Loan”) under various loan documeands!
agreamsants batween the Borrower and Bombay Mercantile Co-operative Bank Ltd.
(hereinafter referred to as "BMC Bank™) from time 1o ime, and various creditfaciities
by way of financial assistance against various assels creating security interest in favour
of BMC Bank andfor ather, lerms and condifions contained thersin,
The facilities were secured by way of deposil of title deeds and creation of Equitable
Morigage and Deed of Guaraniees creating securty mierest in favour of BMC Bank,
The said koan together with all underying secanty nght, title and mlerest therain have
been acgured under registered Assignment Agreement dated 31st March, 2017 in
terms of Sechion S of the SARFAES| Act by Invent Assets Securitisation &
Reconstruction Pvt. Lid. {INVENT), acling in fs capacity as Trustee of the
INVENTHE1TIBMC/P14 Trust, a Company mcorporated under the Compandes Act,
1956 and regésterad as an Asset Recanstruction Company pursuant 1o Section 3 of the
SARFAESI Act (as herainaftar defined), having fs registered office at B, Ground Floaor,
Block Mo, Bakhtwar Commercial Premisas Socety, Nadman Point, Mumbai - 400021,

Z, You No. 1, No.2 have been sanctioned and disbursed various limits by BMC Bank and
You Ne? Moo3, Mo, 4, Mo and Mob executed several docurmeants and at all material
lirmes stood as GuarantorsiMortgagors. You are liable to rapay the oulstanding dues as
the Guarantess execuled are continuing and your liabiity under the same i5 pint and several

3, The said Loans have been secured inler alia on the assals of the Bomrower and
Guarantors, The said descrplion of secured assels is given in annexure |

4, You have defaultad in payment of interest and principal amount of the Loans, and have
failed and neglacted to clear the said over duas. As a result, the Loan Account has been
classdfied as Mon-Performing Asset on 151 Apal 2001 in the books of account by BMC
Bank in accordance with the directives relating to asset classification issued by the
Reserve Bank of India,

5. Despite repeated requests by INVENT, you have failed and neglscted to repay the said
dues/outsianding lrebdties. A sum of Rs, 10,04 24 425/- (Rupees Ten Crores Four
Lakhs Twenty Four Theusand and Four Hundred Twenty Five Only) as on 16th
December 2021 as per details given befow together with future interest (@18.50% per
annum at monthly rest plus expenses and other charges payable thereon is due and
payable by you. In this circumstances, INVENT hereby call upon you and demand of
yiou bo pay the entire amount duwe from you.

Interest

Prlnc:pal Dutstandlng Total Hutstanding

o T B T e T R BT e s

76,47 303- 9.77 87 122)- 10.04.24 425~

The endersigned has been duty appointed as Authorised Officer by INVENT in terms of
the provisions of Securilisaton and Reconstruction of Fnancal Assets and
Enforcement of Securty Interest Act, 2002 (SARFAES| Act, 2002) as amended by
Enforcement of Security Interest and Recovery of Debt Laws (Amendment) Act.

f. The undersigned in exercise of powers conferred under section 13(2) of the said Act call
upon you jointly and severaly to discharge in full, the liability amouniing to Rs.
10,04,24 425/- (Rupees Ten Crores Four Lakhs Twenty Four Thousand and Four
Hundrad Twenty Five Only) along with future interest at the contractual rate on the
aforasaid amount togather with incidental axpanses, costs, charges, etc. within 60 days
from the date of this notice failing which further acban shall ba taken as par provisions of
saction 13(4) of the said Act for enforcamant of the said sacurity interest in the moveable
and immovable assets describad in Anneure | and under other applicable provisions of
the said Act,

7. You are also prohibited by the SARFAES| Act 2002 under section 13(13), 1o transfer any
of the aforesaid secured assels, whether by way of sale, lease or otherwiss without the
prioe written consent of INVENT. Any contravention of the provisions of the SARFAES

& DEBTS RECOVERY TRIBUNAL,DEHRADUN

Government of India, Ministry of Finance, [Department of Financial Services]

Paras Tower, 2* Floor, Majra, Niranjanpur, Saharanpur Road, Dehradun
BEFORE THE RECOVERY OFFICER-II, DRT, DEHRADUN
DEMAND NOTICE
MOTICE UMDER SECTIONS 25 TO 29 OF THE RECOVERY OF DEBTS DUE TO BAMES

AND FINANCIAL INSTITUTIONS ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE IMCOME TAX ACT, 1961,

RCNo. 184/2020 in 0.A. No. 337/2019 Dy No. 167 Date:15.11.2021

ORIENTAL BANK OF COMMERCE Vs M/S RAIL TRACK TECHNOLOGY & ORS
UDHAM SINGH NAGAR, UTTARAKHAND

Tao,

CD.1: M/S Rail Track Technology, Village -Vikkrampur, Bajpur, District
Udham Singh Nagar,Uttarakhand. Second Address: Wallmax, House
Hig-4, Sector E, Aliganj, Lucknow , Uttar Pradesh.

CD.2: Sh. Rajeev Agarwal 5/o Desh Raj Agarwal, R/O B-& Sector-B
Aliganj, Lucknow, U.F.

CD.3: Sh. Pawan Kumar Khaitan 5/o Satya Narayan Khaitan, R/O 10
Dr. Abni Dutts Road Salkia Howrah-711108, West Bengal-711108,
CD.4: 5h. Rajesh Pacheria 5/o Banwari Lal, R/0 10 Dr Abni Dutts Road
Salkia Howrah -711108 West Bengal -711108.

CD.5: Sh. Sumer Chand Jain §/0 Sh. N.C. Jain R/O 10 Bahubali Enclave
IP Extension Il Delhi-110092, NEW DELHI.

CD.6: Sh. Siddarth Jain 5/o Sh. N.C. Jain, R/0 10 Bahubali Enclave 1p
Extension || Delhi-110092, NEW DELHI Cirtificate Debitors

(1) This is to notify that amount of Rs. 37,03,286.20 [ Rupees Thirty Seven
Lakhs Three Thousand Two Hundred Eighty 5ix And Paise Twenty Only)
plus Pendent elite and future interest @ 12.00 % p.a. Compound Interest
Monthly from 30.07.2019 i.e. the date of filing of O.A and Rs.40,005.00
being the costs due against you as per Recovery Certificate issued dated
06.03.2020 by the Hon'ble Presiding Officer, Debts Recovery Tribunal,
Dehradunin0.A. No. 337/2019.

{il] You are, heraby called upon to deposit the above sum within 15 days of
the receipt of the Demand Notice, failing which the recovery shall be made
inaccordance with the provisions of the Recovery of Debts and Bankruptcy
Act, 1993 and Bules there under.

{iil} In addition to the sum aforesaid, you will also be liable to pay:

a) In such interest as s payvable for the period commencing immediately
aftar this notice of the execution proceedings.

b} All casts, charges and expenses incurred in respect of the service of this
notice and other process that may be taken for recovering tha amaount due.
(iv) In case the above said amount is not paid by you then you are hereby
ardered to appear before the undersigned on 30.12.2021 at 11.00 A.M. for
further proceedings.

Given under my hand & seal of this Tribunal on this 15" November 2021,

Recovery Officer-I
DRT, Dehradun

Dateot—T——Daeot—] | axercize of powers confarred undar section 13(12) read with [nide 3] of the
Borrower(s) | Guarantor(s) (immovable property) Dues (RS) Demand Notic PossessionNofit | ity interest (Enforcement) Rules, 2002, issued demand ratice dated
. 16C6 andparcel ofFfat no.1-| Rs.22;89,9741- (RUpees Twenty Twq T13-Jan-2021 21-Dec-202 gﬁﬂ“ﬂﬁﬂnﬂ I]Elteil-lrll':l-l_ CDGTI._EIIZ?I-?.E“H' Efg'%ﬁnr[ﬁgéhaﬂgﬁﬁ;
Mrs. Aruna Kumari, Mr} 15/0402, d ing 1000 Sq. ft.| Lakh Eighty Nine Th Ni
U Yt ) 150402 o s 100 1| Lk Ecpy Moo Thsar o TUROUGH 113 PROPRIETOR, k. YOGENDER YADAY,
NewK leA . - MR. YOGENDER YADAV (GUARANTORMORTGAGOR),
ew KumarAppleAgencyl Grove City, NH-1, Kondli, Sonipat, red o ] on
(Prospectno.722583) | Haryana, 131001, MR. SARASWATI YADAV (GUARANTOR), in respect of Loan
Account Mo, LNFBDOOZT2-130001464 daled 2906201 2, ta repay
Mt NMano] Kumar Alrthat plece and parcel of Apartment No| Rs.28,21,8721- [T5-Jan-2021 21-0ec-20Z| | thee avscourt menlicred in the natice being of Rs.2,49 67, 223- (Rupees Two
Chaudhary and Mrs) 207 Type 2Br(Mig-1l1A) 2nd floor| Lakh, Twenty One Thousand, Eigh Crore Fourty Nime Lakh Sixty Seven Thousand Two Hundred Teenty
Seema Chaudhary of Panchsheel Pinnacle Greens Plot no.1| Hundred Seventy Two Only) Theee Only) within 60 days rom the date of the receipt of ine said notcs,
(Prospectno.732756)l Sector 16B Greater Noida. The BarmowenMortgapar having failed to repey the amount, notice is herehy
- given bo tha bormowar'morigagor and ke public in gemeral that the
Mr—Suresn Dass, Jal Al that piece and parcel of. P10t NO, 338, RS.Z,68,547/- (RUpees Two Lakn T6-Apr-20Z1 ZTDec-202 : : i : P e £
Durga Garments and admeasuring 33.44 Sq. mirs. ,Om Vihar| Sixty Eight Thousand Five Hundred :;ﬂiﬁ?ﬁ:;ﬂﬂ;Egnﬁ::ri??nn;irur[ﬂl-Eﬂ?ﬂpﬂaﬁsﬂﬁ“'&?ﬁ;ﬁlﬁ 1'3
Mrs. Renu DevjArea, Phase-1A, Uttam Nagar, New Delhi, | Forty Seven Only) af actnear wih ruie B of the security inlenest Enforcement Ruiss, 2002 an this
(Prospect N0931181) Pincode: 110059, De'hl, India. {he Hinhm-r Urﬂ'llfﬂa!’ﬂw‘. :

VT Tony Verma,Mrs] Al that piece and parcel of. Flat No 137,| Rs.7,45,8241- (Rupees Seven Lakh 13-Ju-2021 21 Dec202] | The Bormowear'mongager n parficular and the pubdc in general ts heey
Amandeep Kaut admeasuring 200 sq. ft. , First Floor, Ews| Forty Five Thousand Eight Hundred cautioned not fo deal with the proparty and dealings with the property will be
(Prospect NoJTulip Ivory, Sector- 70, Gurgaon, Haryana, | Twenty Four Only) subject to e chage of the INTEC CAPITAL LTD for an amaurt
IL10009361) India, Pincode: 122001 Rs.2,49,67,223/- (Rupees Two Crore Fourty Nine Lakh Sixty Seven

Thausand Twa Hundred Twenty Three Only) and infzrast and expersas
[ Anand Kumar and All that piece and parcel of Prop No- C-| Prospect No.1L1003267 1 2TMay-202| 21-0ec-202| | tharaon untilfull paymant,
Mrs. Rubi Anand 4/172, 3rd Floor, ad measuring 341 sq.feet,| Rs.18,09,093/- (Eighteen Lakh The Bormawar's allenlicn & imded & provision of sub section (8) of Section
(Prospect NoJ Pkt C-4,Sector-6, Rohini, New Delhi. Nine Thousand Ninety Threg 150l e Aol mrespectol Brme available, o recesm the secund assele
:510032677 Rupees Only), Prospec SCHEDULE - |
L 10078896) oLt °E7lf:9$h.Rts-3T’f‘°’32°’ ) DESCRIPTION OF THE MORTGAGED PROPERTY
(Th reeH a ired T”V t %”Sa”c 1. SHOP NO. 13, LIBRARY MARKET, ADMEARSURING 9x18,
ree Hunared fwenty Rupeey IN THE LAYOUT PLAN OF BALLABHGARH, FARIDABAD,
Only) HARYAMA-121004.
For further details please contact to Authorised Officer at Branch Office: Plot No. 30/30E, Upper Ground Floor| | BOUMNDARIES:-
Main Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi Corporate Office: IIF} | NORTH :- SHOP MO 12 SOUTH :- SHOF MO 14
Tower, Plot No. 98, Phase-1V, Udyog Vihar, Gurgaon, Haryana. EAST :- VERB WEST :- ROAD
Date: 23-December-2021 ~Place: Delhi / NCR Sdi- Authorised Officer For IIFL Home Finance Limited | | Date :19.12.2021 i Authorized Officer
Flace : Mahru Place, New Delhi INTEC CAPITAL LTD

Whereas, e undersigned being the authorized offcer of the INTEC
CAPITAL LTD under e "Securiizaton and Reconsiuction of Financial
Assets and Enforcament of Secunty interest (Act, 2002(54 of 20021 and in

SUPREME HOUSING FINANCE LIMITED

POSSESSION NOTICE
[(Appendix IV) Rule 8(1)]

Whereas the Authonzed Officer of Mis Supreme Housing Finance Lid,
a Housing Finance Bank Company under the National Housing Bank Act,
under the provision of the Securitizaton and Reconstruction of Financial Assets
and Enforcemeant of Securly Inferest Act, 2002 (54 of 2002} (hareinafier refferad
to as "SARFAESI Act, 20027 having its Registered Office Presently at :
27 Floor, Block-E, Harsha Bhawan, Middle Circle, Connaught Place,
New Delhi-110001, (hareinafter refferad to as "SHFL") and in exercise of the
powers conferred under Section 13(12) read with Rule 3 of the Security interest
(Enforcament) Rula, 2002 issued a Damand Notice to the following {Bomowers)
& (Co-Bomrowers) to repay the amount mentionad in the notice within 60 days
fram the date of receipt of the said notics.
The borrowers/Guarantors hawi failed to repay the amount, notice is hereby
given to the borrowers and the public in general that the undersigned has taken
possession of he property described hergin balow in exarcise of powars
conferred on him under sub-section (4 of section 13 of Act read with rule 8 of the
Security Interest Enforcement Rules, 2002 on as per under mentioned date.
The borrowers in particular and the public in general is hersby cautonad not to
deal with the property and any dealings with the property will be subject to the
charge of “SHFL™ and interas! & other charges tharean.
The attention of borrowers is invited o provisions of sub-section (8) of Section
13 afthe Act, In respect of time available, to redeem the secured assal.

e T N R Tr e

Name and Address of Borrower | Co-Borrower:

1. Mr. Ranjit Kumar Thakur Sio Ram Dayal Thakur, Rio : House Mo, 133, GaliNa. 2,
Maar UCO Bank Chipivana, Gautambudh Nagar, U.P. - 201008, Also at : House
Mo. B=37, Ist Floor, Gall No. 12, Bahul Wshar 2nd, Sec. 12, Pratap Vihar,
Gautambudh Magar-201009, Also at : Khasra Mo, 74, Village Chipyana Khurd
Tigri, Pargana & Tehsil Dadri, Disirfict - Gautambudh Nagar, UR - 201009,
2. Mrs. Munni Kuman Rfo : House Mo, 133, Gali Mo, 2, Maar UC O Bank Chipivana,
Gautambudh Magar, WP - 201009, Also at : Housa No. B-27, 15! Floor, Gali Mo.
12, Rahul Vihar 2nd, Sec. 12, Pratap Vinar, Gautambucdh Magar, UP - 201009,
Date of Demand Motice : 14.08.2021

Amount of Demand Motice : Rs, 3,28, 734/- (Rupees Ning Lakhs Twenty Eight
Thousand Seven Hundrad and Thirty Four Only) as on 22,06 2020

Vide Loan Number: (LNHOFRIQ17-180000172),

Deatails of Property : Free hold Residential Propery admeasunng area
30 sq. yards, falling under Khasra No. 74, situated at village Chipyana Khurd
@ Tigri, Pargana & Tehsil Dadri, Distict-Gauvtambudh MNagar, UP as more
describe in sale deed dated 05,12.2012. Bounded By:- East- Piot of Jagarnath,
Wesl- Plot of Saller, Morth-12 Fts. Road, South- Plot Sapeara,
Possessiontaken on 13.12.2021

Mame and Address of Borrower / Co-Borrower:

1. Mr. Amit Choudhary S/o Raghuvir Singh, 2. Mr. Raghubir Singh 5o Vipti
Fam, 3. Mrs. Kalpana W/o Raghuvir Singh, All at : Raiway Enclave,
Chhaparaula, Girdharpur, Ghaziabad, Uttar Pradesh-201008, Also at ; Plot
Ma. 57, Khasra Mo, 528, Vrindavan Enclave. Village Dhummanikpur, Pargana
Dadri, Tahsi & District Gautambadh Magar, U.P.

Date of Demand Motice : 01.10.20:21

Amount of Demand Notice : Rs. 11,61.532/- (Rupees Eleven Lakhs Sizly One
Thousand Five Hundred and Thirty Two Only) as an 29.09,2021

Vide Loan Number: (LNHOFR218-1200005458)

Details of Property : All thal piece and parcel of propery bearing Piot Mo. 57
area measuring 43.47 sq.mirs cul of Khasra No, 528 situated at Vrindavan
Enclave Village Dhummanikpur Pargana & Tehsil Dadri Distt. Gautambudh
Magar Uttar Pradesh

Possession taken on 16.12.2021

OFFICE OF THE RECOVERY OFFICER
DEETS RECOVERY TRIBUNAL-I, DELHI,

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi - 110001

SALE PROCLAMATION
R.C.No. 27912019

Road, Ghazipur, Delhi

2. Alsoat: Flat No. B-204, 2nd Floor, Telecom City, Plot No. B-9/6, Sector-62, Noida (UP)
3. CDZ: 5h. Sudhir Kumar Awasthi (MD & Guarantor), Flat No. B-204, 2nd Floor, Telecom City, Plot No. B-8/6, Sector-
d

62, Noida (UP)

CD3: Smt. Jyoti Awasthi (Director&Guarantor), Flat No. B-204, 2nd Floor, Telecom City, Plot No. B-8/6, Sector-62,

Noida (UP)

3. CD4: Smt Rajni (Guarantor), Wio Sh. Raj Kumar, 393, h. DDA Fiat, Pocket-2, Mayur Vihar Phase-l, New Delhi-

110051

6 ‘Wheneas Recovery Certificate No. 27919 in QA No 36515 Dated 12.09.219 drawn by the Presiding officer, Debis
Recovery Tribunakl for the recovery of 3 sum of Rs. 21,66,29,049.00 alongwith interest @ 19,70 % per annum with
monthly restw.e.f. 12.00.2018 from the certicale deblors together with costs and charges as per recovery certificate

f. And wheneas the undersigned has onderad the sale of proparty mentioned in the Schaedule balow in salistaction of the said

Cantificate

B And whereas there will be due there under a sum of Rs. 21,66,29,049.00 alongwith pendentelite and future interest @
19.70 % Bank guarantee letter facility with monthly rest w.e.f 12.09.2019. Nofice s hereby given that in absence of any
order of posiponement, the property/properbes as under shall be sold by e-auchon and bedding shall take place through ‘On

ICICI Bank Ltd. Vs MW's Avinash EM Projects P Lid
PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ
WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993.

1. CD1:Ms Avinash EM Projects P Ltd., (Borrower), Registered Office At : 308, National Arcade, Plot No. 4, LSC Main

ine” Electronsc Bidding™ through the mﬂinwmﬂiﬂ??ﬂﬂ between 12.00 pm and 01.00
pm with exiensions of 5 minutes duration after (1. (0pm, i required
5r.No.| Description of property Reserve Price EMD
1. |Propery having area of 17, Kanal 16 Marie, Khewat Rs. 1.71,00 000 Rs. 1710 OO0
No. 154, ‘Khata ND. 181, Killa NoG (17/2.18,19/1) (5-8, 8- | (Rs. One Crore Seventy {Rs. Seventesn Lakh Ten
0. 4-8) Village Rakba Tehsil Abbaspur Sonepat Haryana Cne Lac Only ) Thousand Only
Z.  |Property hawing area of 8 Kanal 16 Marke Khewat No. 153 Rs. 71,87 000~ Rs. 7,18, 700
., Khata No 180 Kila Mo 6{171 24)2-12 6-4) Vikage | Seventy One Lac Eighty Seven Lakh Eighteen
Rakba Tehsil Abbaspur Sonepat Haryana Seven Thousand Only |Thousand Seven Hundred Only)

9. The EMD shall be paid through Demand Draft/Pay Order in favour of Recovery Officer,DRT-l, Delhi-Alc R.C No.
2192019 alongwith sell-atiested copy of Identity (voter |-cardDrivingl license’passport) which should contain the address
for future communication and sefi-attested copy of PAN card must reach to the office of the Recovery officer. DRT-l, Delhi
latest by 01.02 2022 before 5.00 PM. The EMD recsived thereafter shall nol be considened The said deposil be adjusted
in the case of successhul bidders. The unsuccessiul tedder shall take retum of the EMD directly from the Registry, DRT-1.
Dwedhi after recoipt of such report from e-auction service provider! bank/linancial instifution on dosure of the e-auction sale

proceedings

10 The ervelope containing EMU should b super-soribed "R CNOZMAY alongwih the details of the sender i@

address a-man 1D and Bobile Nurmbser eic

11 Prospaciive bidders are required to regisier themsehves with the portal and obtam user ID/password wedl in advance, which
w5 mandatory for bidding in above e-auclion from e-Procurement Technologies Lid A-801, Wall streel -2 near Gujrat
College opp Orientl Club Ellisbrigen Ahmedabad-380006 Gujral. Website: hitp:idrti@auctiontiger.net.
ramprasad@avctiontiger.net Details of concerned bank officers/Helpline numbers etc. are as under:-

Email & Phone Nos.

ShriSubhashish Gupta 9560907 462, subhashish.gupta@icicibank.com

12 What s purposad 1o be sold are the rights 1o which the cerificate debtors are enlitled in respect of the properties, The
propartias will ba soid along with liabilibes, if any. The adten! of the properties shown in the proclamation & as per the
Recovery Certlicate schedube. Recowery olicer shall nol be responsibile for amy varabion in the axent due 10 .any reason
The properties will be sold on as s where &' and as s what " condiion. intending bidders are advised to peruse copies of
tlithe deeds avaslable will the Bank and also check the identity and cormectness of the property details, encumbrances elc

13 The property can be inspected by prospective bidder(s) before the date of sale for which the above named officer of the

Name & Designation

bank may b contaciad

14 The undersigned reserves tha right 10 accept of reject any or all bids if found unreasonable or postpona the auction al any

T i Oual SSIrANG BTy reason

15 EMD of unsuccessiul bidders will be received by such bidders from the Registry of DRT- |, on identification / production of
identity prool viz, PAN card, passport, Vioter's 1D, Valid Driving License or Photo identity card issued by Govt and PSUs
unsuccessiul bidders shall ensure retum of their EMD and, if not received within a reasonable tme, mmadiately contact

the Recovery Officer, DRT-1, Dathifor th Bank

16 The sale will be of the proparty of the above namad CDs as menlionad i the schadule balow and the Kabdliies and claims
altaching 1o the sasd propedty. 0 1af as They have been ascertaned are those specibed in the schedule agans! aach lol

17 Thia property will be pul up for the sale in the lols spacified in he schedula, If the amount 10 bé realized is satisfied by the
sale of a pofion of the property, the sale shall be immediately stopped with respect 10 the remainder The sare aiso be
stopped il before any lol is knocked down the arreans mentioned in the sard cerificate, inferest costs | inchuding cost of the
sale) are tendened 1o the oficer conducting the sale or proof is given o his satisfacton that the amount of such cerificate

inberest and cosis have besen paid 1o e undensigried

18 Mo officer o' other parson having any duty 10 perform in connéct on with sale. however, either directly or indirectly bid for

acquire or atlempl ko acquire any interest in the propery sold

19 The sale shal be subsact o the conditions prescribed n the Second Scheduled 1o the Income Tao Act, 1967 and the nukes
made there under and 1o the further followsng conditions. The particulars spedified in the annexed schedule have been
sialed to the best 1o the information of the undersigned, but the undersigned shall not be answerabile for any emor, mis-

sialement of omission in this proclamation

e-anchion falling which the eamest maney (EMD) shall be forfaited

23 The Successful™ighest Bidder shall deposit, through Demand Draft/Pay Order favouring Recovery Officer, DRT-1, Dedhi
AIC R.C 21912019, the balance 75% of the sale proceeds before the Recovery Offrcer. DRT-1 on or before 15th day from
the date ol sale of the property euclusive of such day, o il the 156 day be Sunday or ofher hobday, than on the firsl offics
day after the 15th day along with the pound age fee @ 2% up lo Rs, 1,000 and @ 1% on the exoess of such gross amount
over Rs 10001 in favour of Registrar, DRT-1 Dedhi. (in case of deposit of balance amount of T5% through post the same

shiould reach ihe Recovery Dicer as above. )

24, In case of defaull of payment withen the prescnbed period, the property shall be resold, afler the issue of fresh proclamation
of sale. The deposit aller defraying the expenses of the sale. may if the undersigned thinks fit, be forfeited to the
Govemment and the defaulting purchaser shall forfelt all claims 1o the property of 10 any pan of the sum for which it may

The amount by which the biddings are 1o be increased shall in mulliple of Rs. 1,00,000 (Rs. one lac only) in the event of

any dispute ansing as o the amount bid, or as ro the bidder thi lol shall al once be again pul up lo auction

21 The Successiul Highest bidder shall be deciared o be the purchaser of any lof provided that further that the amount bid by
him is nol lkess than the resanve price. 11 shall be in the discretion of the undersigned 1o dechne acceptance of the highes! bd
when the pnce ofered appears 5¢, dearty inadeguale as o make it nadvisable 1000 50

27 Successful [ Highest bidder shall have ro prepare DDVpay order for 25% of the sale proceeds favouring Recovery offices

DRT-1, Dethi, Ade R.C. No. 2792019 wathin 24 hours afiér close or é-auction and afer adjusting the eamest money (EMD)

and sending/deposiling the same in the office of the Recovery officer 50 as 1o reach within 3 days from the close of

BEFORE THE NATIONAL COMPANY
LAW TRIBLINAL, NEW DELHI
14 NO. 3813 OF 2021
IN
COMPANY PETITION NO.
(I} - 1005(NDji2018
AND

IM THE MATTER CF;
M/s Swastik Interchem Private Lid.
..Petitioner! Operational Craditor
Va.

Wiz AM. Vinyl Private Ltd,
... Respendent’ Corporate Debtor

AMD IN THE MATTER OF:
Liquidator of Mis A.M. Vinyl Private Limited

.. Applicant
Va.
Mr. Ashok Chopra and Ors,
... Regpondents

PUBLIC NOTICE OF APPLICATION
UNDER SECTION 45 AND 46 READ WITH
SECTION 48 OF THE INSOLVENCY AND

BANKRUPCTY CODE 2016
Take nolice thal an Appheation under Sechon 45
and 46 repd with Seclion 48 of the Insolvency
and Bankrupchy Coda 2016 has bean filed by tha
Liquidator of Mis A.M. Winyl Private Lid Le. Mr,
Anup Kumar, Reqgistration Mo: [BEIPA-D021P-
NOR33AAH T-1810811, for directions from tha
Hon'bde Mational Company Law Tribunal, Dedhi
in relalion 1o the idenlified undervaluad
fransactions. Itis hersby nofified to the following
Respandents that the aforesed AppScation is
fixed for hearing before the Hon'ble Mational
Company Law Tribung, Delhi on 14,02 2022
and you are requested 1o be prasent baffora tha
Hom'bée Mational Company Lew Tribumal eifher
yoursall or thraugh your advocals, for defending
the afaresaid Application;
1. Mis Benexi Vinyl Pvi Lid.; 2. Mis Riddhi
Siddhi Palymers 2. Shi Govnda Enfenpnses Pyl
Lid.; 4. Mis Bajrang Traders., 5. Mis Simar
Rexing Traders; 6, Mis MKB Intemationg! Delhi;
7. Wiz Salasar Impax Pvt Lid; B Mis O5R
Owarseas Pyl Lid,; 9, W75 3hri DharHandloom;
Any of ihe sforesaid Respondents ar any oher
parsan, desirous of opposing’ delanding or
suppaoring the Application should send fo the
Apphcants advocate nof later than 10001 2022,
notice of hig infention, signed by hem or his
adwocate with his name and address so as lo
enabba the Apphcants adwocate to provide the
copy of the Application
Dated this 23rd Day of December 2021
(PRATEEK GUPTA)

Advacate for the applicant
30, Todarmal Road. Floar,
Benpgall Market, Mew Delhi- 110 001

BEFORE THE NATIONAL COMPANY
LAW TREEUMAL, NEW DELHI
LA MO 3085 OF 2021
IN
COMPANY PETITIOM NO. {IE] - 1005{MD Y2015
AHD
I} THE MATTER OF
Mis Swastlk Inberchem Private Lid,
...Petitioner’ Operaticnal Creditor
Vs,
Bl's A, Viryl Privabe Lid
...Respondent! Corporate Debbor
ARD B THE MATTER OF:
Liguidator of b's A M. Vinyl Private Limited
. Applicant
Vs,

Mr. Himanshu Chopra & Ors. . Respandents
FUBLEC MOTICE OF APPLICATION UNDER
SECTION 43 READ WITH SECTION 44 OF THE
INSOLVENCY AND BANKRUPCTY CODE 2016
Taka notice that an Applcaticn under Saction 4 raad
wilh Zection 44 al the Insolvency and Bariorupchy
Coda 2016 has been fled by the Liquidator of Mia
AM. Vinyl Private Ltd ie. Mr Anup Kumar,
Regetaion Mo, IBEIRA-D0NP-HNE0GEE20TT-
1810991, for directiors from tha Homble Mational
Compary Law Trbumal, Deki o reladion 1o the
idantified prefarential transactions. His herety notified
o B following Respondanls thal the aforesaid
Application & fixed for hearing before the Hor'ble
Wafonal Company Law Triounal, Ced on 14.02.2022
and wau dme requestes] 1o be presenl before The
Homble Mational Compary Law Tribungl either
waursef or though your advocabe, for defending the

aforasald Applizatian;

1. Mis Banewi Vingd Pt Lid.; 2. Mi5 Giobal Sales
Corporation; 3 MisAnrirdemational BeiLid; 4 Wi
Winnont Gmbh & Coc 5. M's HamjyalAgency: B Mis
Kharna Slee Corposation, 7. Mis Winky Tedibes Pyl
Lid; & Mis Grd Industries; 9. Mis Udé Polymer &
Chamicak: 10, Mis Cma Cgm Agencias (India) P
Lid. 1. W'z Hapag-Lioyd Business Services LLP; 12,
K Plastizzers Lid.; 13. M's Basstrada Pvz Racyding
Dusich Offic; 14, Paras Pahwners B LA 15, Avica

Act will therefore, render the Borrower/quarantorsimorigagors and every officer of the subsequently be said Polymers Pt Lid.; 16. Mis K M Plastics; 17 Ms KN
Borrowerguarantor responsible for thEEul:rﬂEr!cE liake tgp?lnlshment arzu'ur penalty in Mana Nt ACIPARS BF HOFEWAT | 50 SlOmowr : . &w PR H“ — - Traders, 18, Mis Mabamay Coal Ard Coke PYULI,
: 1. Mr. Neeraj Sharma Sio Inder Pal Sharma, 2. Smi. Ritu Sharma Lot | Description of the property to be sold with)|  Revenue Details of any | Claims, if any, which have been || |19 M's Rajgharai Chemicais; 20. Ms Dev Ji Traders;
accordance with the SARFAES| Act Wio Meeraj Sharma, Both Rfo : House No. 447, Shahpur Bammata, No [the names of the co-owners where the| assessed upon | encumbrance to | put forward to the property, and 21, Mis KM Minarats: 22, Mis KN Traders Pyt Lig : 23
8. This Notice is issued without prejudice 1o the night and remedies of INVENT to enforce|  |Lal Kuan, Ghaziabad, Uttar Pradesh-201001, Also at : House No. 18, belo o the eleulter and sl the or | which i el e et Mis Komal Sales Camparation; 24, Mis Shri Garpati A
other securities and 1o proceed andlor to initiate any other legal proceedings /action as it| |Khasra No. 2983, situated at Mansarovar Park, Hadbast Gram Shahpur, I'-""":": th I! b W‘t R " W s g oy - o Traders; 25. Mis \fikas Ecotach Lid.; 28 Mis Rajshree
deems fit and necessary under the provisions of any other law for the time being in force Eﬂm'ﬁg' Parggrrlf Lf"ni' %h?liéﬁzlagiiahad (L) puson -y any pant thereof Is liable bearing on its nature and value Fabrics; 27, M's Capial Floal; 28, Ms TVS Cred
: : el L ate emand Notice : 0710, 1 | Propery having a 17, Kanal 16 Mari Mo information received Services Lid. 28 Mis Balra Enberprizes
9. This notice s in Sulpprﬁﬁmn Dfe-arller'lﬁliﬂ] natics |fa=n1,r|551aad under SARFAES|ACT, Amount of Demand Notice : Rs. 16 81,524 52 (Rupeas Sixteen Lakhs Eighty Khewat H;"‘FEE m HI.':} 1;1 Hl-".“:h'é fo Ay of the aforesaid Responcents or any olber
2002 by BMC Bank Yours faithfully,| |One Thousand MNine Hundred Twenly Four and Fifty Two Only) as on 1712 18.1 : 4 : e ”;. persan, desinus of cpposing/defanding or supporting
Authorised Officer| |29.09.2021 (1712, 18,1801) (5-8,8-0,4-8) Vittage Ra the Apgicalion should send fo the Applicants
%3 Vide Loan Number: (LNHOF02118-190000563) Tehsit Abbaspur Sonepat Haryana advocate not e than 10012022 nalice of ki
Invent Assets Securitisation & Reconstruction Pvt. Lid. : 7 E : N : fnbon. ignad iaphirio¢ it achwocirla wilh
Trustee of INVENT/1617/BMC/P14 Trust)| |Dtalls of Property : All thal piece and parcel of property bearing Residentiall || 2 |Propeny having area of 8 Kanal 16 Marle aniicn, signed by him or is scvocats with is rame
; ( Housa Mo, 18 area measuring 90,298 =q.mtrs oul of Khasra Mo, 29593 situaied Khewat No.153. Khata No 180 Killa No ﬁl"ﬁﬁd_:lreﬁiﬁﬁﬁ& I erulile I_he-._’.pplmanl & adhvocale
cﬁmm Security i al Man Sarcvar Park, Hadbast Village Shahpur Barmhaita Pargana Loni Tehsil & b : o prowide dhe copy of tha Applicatian.
1. Equitable Morlgage of property No.178/43. Magbara Golaganij, Lucknow, owned by Mr.| | Distt Ghaziabhad Uttar Pradesh. 6(171,.24) (2-12,6-4) Village Rakba Tehsil Dated this 23rd Day of December 2021
5 f'r'!ukhtar.ﬁ.bidi. _ Possession taken on 16.12.2021 Abbaspur Sonepat Haryana (PRATEEK GUPTA)
2 Eqwtal.'llla‘fu'lnrtgage of property Mo 15, Sector 11, Indira Nagar, Lucknow, owned by| | Place : Uttar Pradesh (Noida, Ghaziabad) _Authorizad Qfficar Given under my hand and seal on 03rd Dec., 2021 (Rajesh Kumar) _ an“?ﬁ'é‘ﬁh“af‘ﬂégﬂ E‘1I:J"|::'"L'“-Il
Mr.Heera Lal. Date ; 13.12.2021, 16.12.2021 Supremes Hnusmg Finance Limited Recovery Officer, DRT-1, Dethi Bengali Market, New Delhi- 110 001
financigieg) r@y - in o0 © o0 © New Delh
| - - ew Delhi o ©



